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IN THE CEN"‘RAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD.
Ve, - ‘ 0.A.No.1285/94.
| - |
Date of disposal: 17th October, 1997,
. Between:® 3
(" R
M.:Krishna Murthy. .o Applicant.
. |
t
: |
5 9 aAng |

1.General Manager, South Central ,
Railway, Rail Nllayam, Secunderabad.

2 Div1sional RallWaY Manager- (Personnel),
South Central RalIWay, Vijayawada.

3,Sr. Divisional! Engineer (Co-ordination),

e South Central Rallway, Vijayawada.

4, Assistant Engineer (Maintenance),
South Central Railway, Bhimgvaram,
wWest Godavari|Dt, ae Respondents.,
1 -

Counsel for the ébplicant: Sri P.Krishna Reddy.
o :
. Counsel for the fespondents: Sri D.F.Paul,

CORAM 3

Hon'ble Sri R.,Rangarajan, Member (A)
|
|

Hon'ble sri B,S,Jai Parameshwar,Member (J)

.o : JUDGMENT .

. ]
(Pe%'an'ble SrifﬁmsgjéirpégémésﬁWéfﬁﬁembeﬂ(J)‘

”

Hear Sri?P;Kriéhna Reddy, learned counsel for the

applicant and Sri D.F.Paul, learned counsel for the respondents.

Thé .:Applicant, CIOW (Chief Inspector of vorks),

L , ! :
South Central Railwa% retired from sexrviceon oq“30-9-1992.
. :

He has been paid only the provisional pension. .His
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pensionary benefits were not settled on retirement,

Hence he has filed this 0.A,, for the following

reliefs.

- "To direct the respondents .to pay the applicant
all the Retirement benefits including death-cum-
rétiremént gratuity, commutaﬁion period allowance, .
encashment of leave salary, interest on the
delayed payment pf salary during the suspension
period Between 25~4-1991and 21-1=1992 which was
paid to the applicant on 23-12-1992 and also
the entire amounts due to him on retirement
i.e.Q Transfer grant, packing allowance, Travelling
Allowance, Kit pass and retirement, Pass
{(the value of the passes in terms of money)
and also interest due on those amounts as well
as the Travelling Allowance for 3 months i.e.,
fér the months of July, August and September,1992
before his retirement (bills were submitted in
AEN's office) with interest which was not paid
to him and further direct the respondents to
return the Documents of Title of the house of
applicant bearing No, 8=2=26, within Kakinada

 Municipality."

The respondents have filed their counter stating

that 3 vigilence case was pending against the applicant
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whilgkin service and that the said Disciplinary

proceedings were in progress, that in terms of Para 316(4)
of MRPR 1950 provisional pension was paid and in addition

]
to that paymentsof PP assets and GIS to the tune of

Rs$.29,471 and Rs.3796/- respectively were made. It

is further submitted that Enquiry Proceedings have been

-
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concluded and they uerﬁ<?waiting opinion from the UPSC,

A similar ples was also taken in not finalising

the Disciplinary Proceedings. When we gave certain
time limit to finalise the procegdings by pursing the

matter with the UPSC,  1Bday the learned counsel for

the respondents submitted that the proposal xz—sent to

the UPSC had been examined by them but returned back

with certain queangs. He further submits that the

Case was being kxddasn-m® sent to the UPSC for final
a ¢ _ Eﬁf

decision, From the above it appears that the Railway
Board hits not taken sufficient action to finalise this

case quickly inspite of our showing indulgence. The
Railway Board who is the employer of the applicant when

met —
he was in service is wholly responsible for/finalising the

Disciplinary proceédings quickly. They cannot shift

the responsibiéséither on the UPSC or anybody else for not
[

'finalising thé Disciplinary Proceedings. Hence we

direct the respondents, viz,, the Railway Board,
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disposed of., No costg,

and the General Manager, South Central Railway to

finalise the Disciplinary Proceedings within two months
from the date of receipt of a copy of this order,

and if the Disciplinary Proceedings are not finalised

within the stipulated period of two months, the applicant

is entitled for full gratuity amount,

With the above direction the 0.A., is

SvJAI PARAMESHWAR, R. Rangarajan,
(o Mdmber (J) : Member (A)

1

1 Date: 17==10-=1997. , [

Dictated in open Court.
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Admitted and Int
Issued. ‘

Im Directions

Disposed of with-Directinns
e ———

-
Dismissad

Dismissed as «ithdrawun

Dismissed for Default
Urdergd7Re jected

No drder 28 to costs,
o
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